
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH: NEW DELHI 

 
C.P. No. 305 of 2019 
O.A No. 1493/2016   
M.A No. 2174/2019 

 
This the 30th day of September, 2019 

 
Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 

Hon’ble Ms. Aradhana Johri, Member (A) 

 
Smt. Santosh, Ex Post – Beldar 
Group-D, Age 46 years old 
W/o. Late Shri Mukesh 
R/o. US-9, Gali No. 1,  
Mandawali, Chander Vihar,  
Balmiki Colony, 
New Delhi – 110 092.          ...Applicant 
 
 
(By Advocate : Mr. Raj Kumar Bhartiya) 
 
   

Versus 
 
 
1. Sh. H. P. Meena 

The Dy. Director General 
(Coord.) NR 
Ministry of Urban Development 
Central Public Works Department, 
Nirman Bhawan,  
New Delhi – 110 011. 
 
 

2. Sh. Rajesh Kumar Rastogi 
Executive Engineer, 
Electrical (Coordination) 
Northern Region, Central Public 
Works Department,  
East Block-I, 
7th Floor, R. K. Puram, 
New Delhi – 110 066.               ...Respondents 
 

(By Advocate : Mr. Hanu Bhaskar) 
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O R D E R (ORAL) 

Justice L. Narasimha Reddy, Chairman : 

 
The  applicant filed O.A on 1493/2018 feeling 

aggrieved by non extension of the benefit of appointment on 

compassionate grounds as Beldar in the respondents 

organisation. 

 
2.  The O.A was disposed of on 03.12.2018 directing 

the respondents to consider the case of the applicant 

expeditiously.   

 
3.  This C.P. is filed alleging that the respondents did 

not comply with the direction of the O.A. 

 
4.  We heard Mr. Raj Kumar Bhartiya, learned counsel 

for applicant and Mr. Hanu Bhaskar, learned counsel for 

respondents.  

 
5.  The post applied for by the applicant was Beldar.   

Learned counsel for respondents states that the post has 

since been re-designated as MTS and the applicant has 

recently staked her claim for the post of MTS.   It naturally 

will take some time for the respondents to process the 

application along with the applications of other eligible 

candidates. 
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6.  We, therefore, close the C.P.   The respondents shall 

complete the process within a period of three months from 

the date of receipt of certified copy of the order.    There 

shall be no order as to costs.  

 
 
     
(Aradhana Johri)               Justice L. Narasimha Reddy)  
      Member (A)                              Chairman 
 

 

/Mbt/  

 

 

 

 


